
CENTRAL AOr^IWISTRATIUE TRIBUNAL
PRINCIPAL BENCH
NEJ DELHI.

REGN.NO» OA 416/90 Date ®f decisisnJ 23,10^90

Shri Bandla Srinivas ••♦Applicant

: \/S.
Uni»n «f India & Ors, •..Rospandents

CORAn: HON'BLE flR, P.K.KMRTHA, UICE CHAIRMAN
HOW'BLE MR. D.K.CHAKRAUORTY, nEMBER

F«r the Applicant Shri A.K.B«hera,Counsel.

F«r the 'Respsnden ts, N«n«.

ORDER

Hoard the learned c«ijnsel. The ruliaf saught

in this present applicatien is te quash wnd set

aside the secend previse te paragraph 4(i\/) mf

the Ciuil Services Examinatien Rules, 19B0.

This issue has been csnsidered in depth in the

decisien ef this Tribunal in Alek Kumar Us.

Unien ef India( OA 206/89 & cennected cases)

dated 20.8.90.

2. Fer the reasens indicated in the said

judgement, the applicant: i* . net entitled te

the reliefs seught in ths present applicatien.

Applicatian isLi, therefere, rejected.

Let a cepy ef this erder be given te beth

parties.
A

( O.K.CHAKRAUORTY)' ( P.K.KARTHA)
MEMBER WICE CHAIRMAN


